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| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
ADDITIONAL BENCH AT ALLAHABAD
Allahabad : Dated this l&thf day of , 1996
<y CORAM ;=

Hontble Mr. S, Das Gupta, A.M.

Hon'ple Mr. T,L, Verma, J.M.
Civil Contempt Application No .80 of 1995

Laxami Narain Singh

Son of Shri Anagnt Ram Singh,
Resident of 11, K.G.,Tola, Rani Mandi,
Allahabad.

(By sri R.C. Sihha, Advocate)

QOOOOQOOOQApplicant
Vse
lo Sh:ri V.Ka Agarwal,
@neral Manager,
Northern Railway,
Baroda House,
New Delhio
2. Shri Anurudh Kumar Jain,
Divisional Railway Manhager,
Allahabad.

(By Sri A.K. Gaur, Advocate) ;
e o o o o o o o OppOSl'te Par‘ty

IN
Original Applicgation No.565 of 1994

Rajendra Kumar and Othérs. . « . . « . . Applicants
Vs.

Union of India and Others. . « . « « . « Respondents

_BY Hon'ble Mr. S, Das G]pta, AM,

This contempt application was filed alleging
non-compliance with the direction contained in the order
dated 15-4-1994 by which the OA No,565 of 1995 was
summarily disposed of,
a4 The direction contained in the aforesaid order is
reproduced below :-
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nge deem it fit and proper at this stage to pass
the following order; It is directed that for any appointment
on the post of 'Casual Labour', that may be made in the
ensuing summer, €ach of the applicants case shall be
considered for the same by the respondents in preference
to any junior who had put in less number of days of work
e grlier in comparision to the applicants, The case of the
applicants for regularisation shall also be considered
in accordance with law.”

3. The applicant has alleged that the respondents
have not taken any cognizance of the order passed by .

the Tribunal and have taken no action for compliance with

the directions of the Tribunal.

4. The respondents have contested the case by filing
a counter reply in which it has beéen stated that the
aforesaid direction was given by the Tribunal exparte
without issuing notice to the respondent. However,

on receipt of the copy of the judgement of the Tribunal,
the matter was examined at length and it was found that
the allegations %mre not correct., The working
certificgtes appeal;; to be forged as they were not issued
by the competent authority on pre scribed printed casual lebo
service card. It is further averred that in compliance
with the direction of the Tribunal, the respondents

have also informed the applicant that since 1992 no Hot
weather Casual Watermen have been engaged due to thts
discontinuance of the scheme as per the orders of the
General Manager, Northern Rallway. A copy of this

jetter is annexure-l to the counter reply.

S5e The applicant has filed a rejoinder affidavit and

controverted the averments of the respondents.

6. we heard the learned counsel for the parties and

carefully perused the record.
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e The order dated 15-4-1994 was passéd by a Bench
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of this Tribunal at the admission stage itself without

issuing notice to the respondents. In the case of Lekhraj
the Principal Bench &é%gg:ﬁAthat the direction given by

the another Bench was without having issued notice to

the respondents, was violatiwe of the principles of

natural justice and amet, therefore, recuired to be reviewed.

On this ground the contempt application filed was dismissed.

8 In the case of Director ESI Scheme, Orissa and another

Vs. Sabita Mohanty (Smt) (Dr.) reported in (1995) 30
ATC 131, the Hon'ble supreme Court has also held that

as the Bench of the Tribunal which had decided the matter
did not even informee the respondents in that case and
granted relief to the applicant without even giving an
opportunity to the respondents of being heard, the order
of the Tribunal was bad in law. It further held that this
perception of the tribuhal as to the ends of justice and
their expeditious attainment prevailing over the delays
inherent in what the tribunal assumes to be a dispensable
formality of the filing of a counter and hearing of the

other side is wholly erroneous and entirely unsupporteable.

9 In view of the principles laid down in the aforesaid
case, it is quite clear that the order dated15-4-1994 which

was passed by a Bench of this Tribunal without issue of
/ﬁ«—\;q)\ ’z{ re< ! ?‘;\‘2.7 \»'\/3 .
notice to the respondents is expar eﬁ\ In view of this
-l ot s .
we are not inclined to imgte contempt proceedings

et

against the responden§, The proceedings sre dropped and

the notices issued are dischargeaL,
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Memter (J) Member (A)
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